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Original Application - 49/2019

Sarang Yadwadkar ..Applicant
Versus
Pune Municipal Corporation & Ors ...Respondent
ACTION TAKEN REPORT AND REPLY TO ADDITIONAL AFFIDAVIT ON
BE OF RESPONDENT NO 2 P HI NICIPAL
TION.

I, Mr. Shekhar Singh aged about 36 years, Commissioner of Pimpri
Chinchwad Municipal Corporation, having office at PCMC Building, Mumbai-
Pune Road, Pimpri, Pune 411018. Do hereby solemnly state and affirm as

under.

1) I say that vide order dated 10/10/2022 this Hon’ble Tribunal had
directed the Answering Respondent to bring on record the latest
action taken in the areas which are the subject matter of the present
Original Application the instant Action Taken Report is being filed in

compliance of the same.
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The present action taken report is in addition to the action taken

Answering Respondent further states that they are taking all remedies
to ensure that no dumping of debris takes place in the river banks in
areas within it's jurisdiction. Further the Answering Respondent
states that it has taken utmost efforts to identify and demolish illegal

constructions on the banks of the rivers.
Latest Position of W.P (L)No. 900/2020

The Answering Respondent states that vide order dated 19/03/2020
of the Hon’ble High Court of Bombay in W.P. stayed demolition of all
structures due to the then ongoing Covid-19 pandemic, the order
reads as follows “Without going into the merits of the matter, the
demolition of the impugned structure is stayed upto 315 March,2020. In
view of the current situation created by the global pandemic- corona
virus (Covid-19), the courts are taking up only urgent matters between
12 noon to 2.00 p.m.. The Courts are also trying to ensure that even
during these two hours the Court rooms should not be over crowded and
only individuals whose presence is absolutely necessary in their
respective matters, should be allowed to be present in the Court rooms.
Most of the urgent matters pertain to seeking restraint orders against
the Municipal Corporations from carrying out demolition, eviction and
holding  auctions of attached properties. To  prevent
individuals/firms/companies who are aggrieved upon receipt of notices
contemplating demolition/eviction and/or holding auctions of attached
properties and are left with no option but to rush to Courts, we suggest
to the Commissioner of the Municipal Corporation of Greater Mumbai as
well as all Municipal Commissioners of all Municipal Corporations in
Maharashtra to consider issuing a general directive not to demolish,

evict and/or hold auctions of attached properties for a specified period
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with a caveat that if the Corporations in some extra ordmary cases 7‘01‘ =
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compelling reasons are required to do so, they shall be at liberty to rove | -

the appropriate courts and obtain necessary orders” " A copy of the
Order dated 19/03/2020 Of the Hon'ble High Court of Bombay in W.P.
(L) No 900 /2020 is hereto annexed and marked as Annexure R-1.

In compliance of the directions of the Hon'ble High Court the
Answering Respondent had to refrain from further demolition of
illegal structures situated on the banks of the rivers. The Answering
Respondent further states that the said order was in effect till
31/01/2021 after which the Hon’ble High Court was pleased to lift the
stay on demolition of all Illegal structures vide order dated
09/12/2020, thereafter the said W.P. came to be disposed off by the
Hon'ble High Court, which reads as follows “This Court had taken suo
motu cognizance of the difficulty, inconvenience and hardship faced by
litigants in accessing justice because of the pandemic and the
consequent lock-down and , accordingly, passed protective orders
whereby public authorities were restrained from evicting/dispossessing
parties against whom administrative or judicial orders to that effect
were passed. Public authorities were further restrained from giving
effect to orders of demolition that might have been passed in respect of
unauthorized buildings/construction. Also orders were passed
restraining public authorities from giving effect to any orders that
might entail civil consequences to the citizens. The situation has
improved since then. The High Court as well as the district judiciary
except the judiciary in Pune, has resumed physical hearings, and the
impediments to access justice have since been removed. In such view of
the matter, we are of the opinion that this suo motu writ petition need
not be kept pending any further. However to ensure that the citizens
faced with orders passed by public authorities or judicial for a adverse

to their interest may access justice by pursuing legal remedies in
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protective interim orders passed in this sup moto writ petition shall
continue till 31% January 2021.” A copy of the Order dated 09/12/2020
Of the Hon'ble High Court of Bombay in W.P. Urgent No 2/2020 is

hereto annexed and marked as Annexure R-2.

Identification and demolition of illegal structures

It is only after the said order of the Hon'ble High Court dated
09/12/2020 after 31+« Of January 2021, the Answering Respondent
could resume the process of demolition of such illegal structures. It is
submitted that as on March 2020 a total of 141 illegal structures were
identified out of which the Answering Respondent demolished 55
structures, thereafter after consistent follow up by the Answering
Respondent 21 additional encroachers voluntarily removed their
illegal structures, and the Answering Respondent provided all the
resources and machinery for the same. Thus a total of 76 illegal
constructions had been removed as on 31/03/2020, thus 65 of those
structures could not be demolished due to the stay order of the
Hon'ble High Courtin W.P(L) No 900/2020.

The Answering Respondent states that despite of action taken by the
Answering Respondent it came to be noticed that several of those
structures which were already demolished, came to be illegally re-
erected, and as of January 2021 the number of illegal structures
increased to a total of 273 structures. Thereafter the Answering
Respondent sent Notices to the owners of such illegal structures
which came to be illegally constructed after March 2020. The
Answering Respondent states that it conducted a special demolition

drive for demolition of the said structures beginning from




659

./"‘ R

06/06/2022 till 11/06/2022 a total of 238 illegal structures ‘came to — ¢ =
be demolished, the total area of the illegal structures that w.él}r'eal"zv 2
demolished is 3,72,889 Sq Ft. Thus out of the total identified
structures only 35 structures are yet to be demolished, the Answering
Respondent is taking utmost efforts to demolish the same at the
earliest and the same is expected to be positively demolished within a
time period of 3 months subject to police protection and other
unforeseeable circumstances. Copies of Notices sent to the owners of

the illegal structures and photos of the demolished structures is

hereto annexed and marked as Annexure R-3 (Colly).

7) Itis submitted that the Answering Respondent had published a tender
bearing e tender No:- Civil/ CDH Head office/12/3/2020-2021 dated
31/07/2020 for carrying out the work of removing of illegal dumping

/ landfilling in the Pawana and Mula river banks of Wards D,G and B
comprising the areas of Pimple Nilakh, Pimpri, Chinchwad and the
first packet of tender was opened 03/09/2020. Thereafter the work
order was issued to M/s The Raicon Construction 09/03/2021 for a
total amount of Rupees 11,22,29,970/- (Eleven Crores Twenty Two
Lakh Twenty Nine Thousand Nine Hundred Seventy Only). A copy of
. the Work Order bearing WO No/ Civil/Niv/D-H.0./299/2021 dated
09/03/2021 is hereto annexed and marked as Annexure R-4.

8) The Answering Respondent states that from the period of 09/03/2021
to 19/08/2022 A total debris of 1,45,138.28 Cum (One Lakh Fourty
Five Thousand One Hundred and Thirty Eight) was collected from
Mulla and Pawana rivers and the said debris was accordingly

disposed off as per the C&D Rules, 2016.

9) The Answering Respondent further states that for ‘H’ ward

comprising of the areas of Kasarwadi, Dapodi, and Sangvi work order
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SN 88 bearing No WO No- Civil/Niv/H-H.0./333/2021 dated 15/09/2021

f e 2" was issued to M/s H.CKataria for a total amount of Rupees

6,50,29,693/- ( Six Crores Fifty Lakhs Twenty Nine Thousand Six
Hundred and Ninety Three Only). A Copy of the Work Order bearing
WO No- Civil/Niv/H-H.0./333/2021 dated 15/09/2021 is hereto

annexed and marked as Annexure R-5.

10)The Answering Respondent states that from the period of 7
20/09/2021 to 20/10/ 2022 a total of 82,961.91 Cubic Meters (Eighty s
Two Thousand Nine Hundred and Sixty One ) was collected from @
Pawana river and the said debris was accordingly disposed off as per

the C&D Rules, 2016.

11) The Answering Respondent further states that with a view to curb
illegal dumping of debris and landfilling along the river banks, a
Nuisance Detection squad was appointed on 20/02/2020. The said
‘Nuisance Detection Squad’ patrols around the rivers and nalas
flowing though the territory of the Answering Respondent and
prevents illegal dumping and land filling into the river banks. It is
submitted that from March 2020 till 24/11/2022 the ° Nuisance
Detection Squad’ has taken action against 123 such vehicles ( .
including trucks, dumpers, tractors etc) who were attempting to dump
debris on the river banks and nalas ( including trucks, dumpers,
tractors etc). The said ‘ Nuisance Detection Squad’ has collected a
total fine of Rupees 11,53,580 ( Rupees Eleven Lakhs Fifty Three
Thousand Five Hundred and Eighty) . Thus the ‘ Nuisance Detection
Squad is proving to be effective for curbing and controlling illegal
landfilling and dumping into rivers and nalas. A chart depicting the
names of the violators and the fines collected from them is hereto

annexed and marked as Annexure R-6.
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12)The Answering Respondent states that it has established Eight

Collection Centres, in the city for collection of C&D waste. A Waste
Processing Plant of 200TPD capacity has been established at Gat No
465 at Moshi having a total area of 29074.75 Sq Meters. The
Answering Respondent obtained Consent To establish from the MPCB
on 24/09/2019. A copy of the Consent To Establish Dated
24/09/2019 is hereto Annexed and marked as Annexure R-7 The
said Centre has a stone Crushing Unit, and a German Technology CDE
Machine, based on wet technology having a capacity of 200 TPD for
C&D waste processing. A total of 34,290.97 M.T. of debris was
collected by the Answering Respondent out of which a total of
28873.20 M.T. of debris has been processed till December 2022.

13)The Answering Respondent further states that it is taking utmost

efforts to ensure that no untreated water is discharged into the rivers,
it is stated that the Answering Respondent is lifting 520 MLD (490
MLD from Pawana river and 30MLD from MIDC) of water.
Transportation, treatment and distribution losses is about 130 MLD,
hence the net Sewage generation of the Answering Respondent is
around 312 MLD. There are a total of 14 STPs at 9 different location
having a treatment capacity of 353 MLD. The SCADA (Supervisory
Control and Data Acquisition) system is installed at all the STPs and
pumping stations. The inlet flows are ,monitored on a daily basis. The
inflow into these STPs is to the tune of 300MLD. I say that 90 % of the
area of the Answering Respondent is covered under sanitation

network along with 100% treatment facility. The treatment facility
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4)It is further stated that under the ‘AMRUT’ mission the work of Laying
of main and branch sewer lines is in progress, it is stated that as per
the 15t work order under the said scheme, the Answering Respondent
has already laid a total of 157 KM of sewerage line. Copy of the work
order dated 07.03.2018 is hereto marked and annexed as Annexure-
R-8. It is stated that as per the 2nd work order of the AMRUT scheme
work of construction of STPs is under progress which is as follows 1) ,./fi"ﬁ
a STP with a capacity of 12MLDat Chikhali, 2) a STP with a capacity of ;: l ‘ ¢
15 MLD at Pimple Nilakh, 3) a STP with a capacity of 5 MLD located at \\* \ ¢V }f‘
Bophkel it is further stated that the 2nd work order dated 13.07.2022 \

is hereto annexed and marked as Annexure R-9. All the three STPs

will be equipped with tertiary treatment.

15)The answering Respondent further states that they have already set
up and commissioned Effluent Treatment Plants at 7 Municipal
hospitals havinga total capacity of 980 KLD within its limits, the said
project was completed and commissioned within the timelines set by
this Respondent. The Answering Respondent further states that
treated water from the said ETPs are used for flushing and gardening .
purposes thereby reusing and saving water. A copy of the work order

of the 7 ETPs is hereto marked and annexed as Annexure R-

10(Colly).

16)The Answering Respondent further states that the work of laying of
interceptor Sewerage lines on Pawana river is completed to the extent
of 85%, further installation of mechanical screen on 17 major Nallahs
is under progress. The untreated sewerage discharged through
natural drains and Nallahs excluding monsoon i.e. dry weather flow

will be collected and transferred to nearby STP for further treatment.
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the PCMC area, but the Answering Respondent does not have}ﬂyz&_\r.(/,/

control on river water flowing from the upstream areas and industrial

areas falling within PCMC.

17)The Answering Respondent denies the contents of the Additional

Affidavit Applicant dated 03.12.2022. The Answering Respondent
states that it is denied that the encroachment by way of dumping on
the riverbed has not been removed. Further it is denied that new
constructions have been undertaken on the side of the river. It is
stated that, the Answering Respondent has been undertaking the work
of clearing out debris and illegal dumping on the river Mula at Dr.
Babasaheb Ambedkar bridge, Vinayak Nagar, Pimple Nilakh, Pimpri
Chinchwad. It is further submitted that the Answering Respondent has
deployed 2 JCB machines and 1 Pocklain Machine and has deployed
three ‘Highwa’ tippers for collection of debris, at the said site and the
removal of debris is underway. It is further stated that the portion of
the image that has been encircled (middle circle) by the Applicant, are
trees, and the same are not debris as has been claimed by the
Applicant in the said Additional Affidavit. It is further stated that, the
portion that has been encircled by the Applicant on the Right Corner
of the page is not a new construction, it is further stated that, the said
parcel of land bears Survey No 65 Village Pimple Nilakh is reserved as
Garden and the same has been made into a garden and the said work
is complete A copy of the DP Plan of Pimple Nilakh and Photographs of
the garden is hereto annexed and marked as Annexure R-11, further
the portion in the said image encircled on the left corner of the page
does not fall within the jurisdiction of the Answering Respondent, and

thus cannot comment about the same.

et




paragraph titled as ‘instance 2’ are denied, it is denied that there is

encroachment by way of dumping on the river bed and further it is
denied that the same has not been removed and it is denied that new
constructions have been undertaken on the left bank of the river.
There is a construction of a new bridge at the said site being carried
out by the Answering Respondent. It is further stated that a team of
the Answering Respondent consisting of the City Engineer, Joint City
Engineer, Concerned Executive Engineer, Deputy Engineer and Junior
Engineer visited the said spots on 13.12.2022 and it stated that there
is no dumping at the said spot as alleged and further it is stated that
there is a rocky portion of the river, which is a natural island and the
same cannot be removed further it was observed that there are a
significant number of trees and vegetation on the said spot. It is
further stated that the portion encircled in red in by the Applicant in
the said Additional Affidavit are not constructions but are actually
trees, and the same is clearly visible from the Photographs. The
minutes of the Visit Report dated 13.12.2022 along with the
photographs of the site is hereto annexed and marked as Annexure R-

12,

19)The Answering Respondent further states that the contents of the

paragraph titled as ‘instance 3’ are denied, it is denied that there is
encroachment by way of dumping on the river bed and further it is
denied that the same has not been removed and it is denied that new
constructions have been undertaken on the right bank of the river.
The Answering Respondent states that the work of removal of debris
is ongoing and the same has been completed to a great extent, further
it can be observed that the portion encircled by the Applicant in the
said image are actually trees and not constructions. Photographs of

the said site are hereto annexed and marked as Annexure R-13
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dumping on the river bed and further it is denied that the same has

not been removed and it is denied that new constructions have been

undertaken on the left bank of the river. The Answering Respondent

states that the work of removal of dumping has been completed and

S there are no new constructions on the river bed as has been alleged by

*l ‘ :?’T'\\ the Applicaﬁt in the said Additional Affidavit. The Answering

: 'f_',. Respondent is also Annexing Photographs of the said site which is
)\ hereto annexed and marked as Annexure R-14

21)The Answering Respondent further states that the contents of the

paragraph titled as ‘instance 5’ are denied, it is denied that dumping

on the river bed has not been removed. It is further denied that a

kutcha road has been developed on the left bank of the river, It is
stated that, there was a drainage line being developed at the said spot
and the said mud path was made for moving of RCC pipe, and pre-
fabricated chamber and the same has been cleared after the said work
was complete, thus there is no ‘ kutcha road’ being developed as
alleged by the Applicant. The Answering Respondent further states
that, the Building which is seen in the encircled portion of the image is
. located at Village Sanghvi having survey Number 72(P) &73(P) and
City Survey No 2773(P), 2774 (P), 2775(P), 2424(P) & 2513(P), the
said building is sanctioned in the name of M/s P Pratibha Mahila
Pratisthan through Mrs Jaishree Vijay Jagtap & Ors. The said building
is located within the permissible zone and not on the bank of the river
as alleged, and the height of the plinth is 0.5 Meters above the reduced
level of the red line as marked by the irrigation department a copy of
the sanctioned plan bearing No BP/SANGHVI/09/2020 Dated i
17.03.202@ is hereto annexed and marked as Annexure R-15. Thus it
is denied that there are any new constructions on the river bank as

alleged by the Applicant in the said Additional Affidavit.
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Paragraph titled as ‘instance 6’ are denied, it is denied that there is any
illegal sand mining at the confluence as alleged, further it is denied
that there is new dumping taking place to create access for dumpers
engaging in illegal sand mining, it is further denied that dumping on
the river bed has not been removed. The Answering Respondent
states that, it has cleared most of the debris that was dumped at the
said site and it taking utmost efforts for completing the said work at
the earliest. It is further stated that the work of installation of CCTV '
cameras at the site is in progress to ensure that no untoward
incidences take place. Photographs of the said site is hereto annexed

and marked as Annexure R-16.

23)The Answering Respondent thus states that it has taken necessary
actions against violators and is taking sincere efforts for the
protection and preservation of the rivers flowing within its territory in

view of the same the present Original Application bay be disposed off.

pUE

‘Advocate for Respondent No 2 R t orlze Signatory for R-2

Solemnly Affirmed on1y/03/2023 ,

At Pimpri, Pune

ANITA L. PAWAR
ADVOCATE & NOTARY
GO\JT OF INDIA

=, Flat No. 3, Opp. Roplas Co

.;‘;\ nLL ar N'*a Pimptd, Pune-411 018

15 NAR 2023



Shivshankar Swaminathan
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.900 OF 2020

Al - Fateh CHSL. & Anr. Petitioners

Versus

Municipal Corporation of Greater Mumbai & Ors. s Respondents

Mr.Vishal Kanade a/w. Mr.Ali Bubere for the Petitioners.

P.C.:

1.
2.

3.

CORAM: S.JKATHAWALLA, &
R.I. CHAGLA, JJ.
DATE : 19TH MARCH, 2020

Not on board. Upon mentioning, taken on board.
Perused the Praecipe dated 19" March, 2020.

Without going into the merits of the matter, the demolition of the

impugned structure is stayed upto 31%* March, 2020.

4.

In view of the current situation created by the global pandemic - corona

virus (COVID-19), the Courts are taking up only urgent matters between 12.00 noon

to 2.00 p.m. The Courts are also trying to ensure that even during these two hours,

the Court rooms should not be over crowded and only individuals whose presence is

absolutely necessary in their respective matters, should be allowed to be present in the

Court rooms. Most of the urgent matters pertain to secking restraint orders against

the Municipal Corporations from carrying out demolition, eviction and holding

:i: Uploaded on - 18/03/2020 ! Downloaded on - 19/03/2020 15:44:19 ::
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auctions of attached properties. To prevent individuals/firms/companies who are
aggrieved upon receipt of notices contemplating demolition/eviction and/or holding
auctions of attached properties and are left with no option but to rush to Courts, we
suggest to the Commissioner of the Municipal Corporation of Greater Mumbai as well
as all Municipal Commissioners of all the Municipal Corporations in Maharashtra to
consider issuing a general directive not to demolish, evict and/or hold auctions of
attached properties for a specified period with a caveat that if the Corporations in
some extra ordinary cases, for compelling reasons are required to do so, they shall be
at liberty to move the appropriate courts and obtain necessary orders.

5 A copy of this order shall be forthwith forwarded to the Municipal

Commissioners of the Corporations, by hand delivery, by the Advocate for the

Petitioners.
6. Stand over to 31" March, 2020.
(R.I. CHAGLA, J.) (S.J.KATHAWALLA, J.)
::: Uploaded on - 19/03/2020 ;2 Downloaded on - 19/03/2020 15:44:19 :::




IH THE HIGH COURT OF JUDICATURE AT BOMBAY
WRIT PETITION URGENT 2 OF 2020
(TO BE NUMBERED SUBSEQUENTLY)

COURT ON ITS OWN MOTION

IN RE: Extension of Interim Orders

CORAM:

Hon’ble the Chief Justice

Hon’ble Shri Justice A.A. Sayed

Hon’ble Shri Justice S.S. Shinde
And

Hon’ble Shri Justice K.K. Tated

P.C:

ORDER
JULY 15, 2020

1, Since this Bench last assembled on June 15, 2020, the situation arising
out of the pandemic is yet to improve. To serve the ends of justice, the
interim order initially passed on March 26, 2020, subsequently extended by
orders dated April 15, 2020 and June 15, 2020 and operative till today, shall
stand extended till August 31, 2020, if not directed otherwise in the

meanwhile, on the same terms.

2. The protection granted by the order dated June 15, 2020 in respect of
the order(s) or decree(s), referred to in paragraph 2 thereof, shall also remain

in abeyance till August 31, 2020, unless directed otherwise.
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3. This order be published on the official website of this Court and its

~ copy shall also be forwarded to all concerned.

Hon’ble the Chief Justice

Hon’ble Shri Justice A.A. Sayed

Hon’ble Shri Justice S.S. Shinde

Hon’ble Shri Justice K.K. Tated @
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NGT Unathorised Structure demolation report

. _ No. OF No.of Demolish Dgn(:)?is?:ad
Sr.No Village Name Unathorised Unathorised . No Of FIR
No. Name Stchia St unathorised
Structure (Sq.Ft.)
1 1 Chikhali Indrayani 23 2 5000 0
2 2 Borhadewadi | Indrayani 2 2 3443 0
3 2 Jadhavwadi Indrayani 0 0 0 0
4 3 Moshi-Charholi | Indrayani 4 4 8450 0
) 12 Talawade Indrayani 4 1 2636 1
6 | 16 | Revetkmale, | o vana 79 79 117918 0
Mamurdi
7 22 Kalewadi Pawana 36 36 40619 0
Pimple Nilakh
8 26 (NGT) Mula 38 38 32000 0
9 26 Wakad Mula 18 18 30000 0
10 28 | Pimple Saudagar| Pawana 2 0 0 0
Pimple Gurav
=]

11 29 (NGT) awana 42 42 67000 0
12 30 Dapodi (NGT) | Pawana 3 1 2940 0
13 30 |Kasarwadi (NGT)| Pawana 17 10 7883 0
14 32 Sangvi (NGT) | Pawana 5 5 55000 0

273 238 372889 1
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Annexure R-6

vl Rae agrrarfesT e - ¥99 09¢

gataer srfdifEent T
FATIAFA AT TETAST STHIT-AT ATEATAX FeledT SSTeHT FAATEAT
aqsfter
HT= 2020

Sr.No. Date Name Fees
1 04-03-2020 (Babasaheb nagu Alkute 9280.00
2 04-03-2020 (Rasul mahamad shaikh 4360.00
3 04-03-2020 [Jalal Shaikh 11240.00
4 04-03-2020 |Asif Maniyar 10600.00
5 04-03-2020 |Aniket vikram Shirsagar 12000.00
6 04-03-2020 |Hanumant Reddy 8200.00
7 04-03-2020 [Hanumant Reddy 9240.00
8 04-03-2020 |Hanmant Ballappa Dodmani 4960.00
9 04-03-2020 |Basvraj Shankar Kasbe 10040.00
10 04-03-2020 [Hanumant Nagappa Matri 14080.00
11 05-03-2020 [Krushna Infrastructure Pvt Ltd 25000.00
12 09-03-2020 (Kaluram Ramchandra Pawar 14160.00
13 11-03-2020 |Baliram Ramchandra Kamble 8000.00
14 11-03-2020 |Kalesaheb Khalisab Sayyad 8000.00
15 11-03-2020 |Baliram Ramchandra Kamble 8000.00
16 11-03-2020 {Mahesh Kashinadh Sonkamble 8000.00
17 11-03-2020 |Mahesh Kashinadh Sonkamble 8000.00
18 13-03-2020 |Ravi Gunda 5000.00
19 13-03-2020 |Dhanu Jadhav 5000.00
20 13-03-2020 |Aanand Rathod 3000.00
21 19-03-2020 |Jayram Sheru Pawar 11320.00
22 20-03-2020 |Salim Shaikh 8000.00
23 20-03-2020 |Akshay Vishnu Landge 20000.00

Total

225480.00
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s Reee qgreraTera faadd - ¥ 0 2¢

et srfaifEedT s
FATRFa T TETAST STH0TT-AT ATEA AT FedT FSTHF Frare =1 aqefie
ufd« 2020 ¥ AT= 2021

1 11-05-2020  |Rupshing Chauhan 10000.00
2 27-05-2020 |Dhananjay Mukand Rathod 7560.00
3 15-06-2020 |Maddappa Kallappa Pujari 5000.00
4 29-06-2020 |NCC LTD (Mohan Deshmukh) 61320.00
5 29-06-2020 |Dharmendra N Tank 12920 00
6 29-06-2020 |Dharmendra N Tank

7 03-07-2020 |Bejing Appa Bolenar 11040.00
8 09-07-2020 |Laximan Chauhan 6000.00
9 09-07-2020  |Bhimshankar Ghantti 10000.00
10 10-07-2020 |Kumar Govind Jadhav 12000.00
11 13-07-2020 |Hemant Angir 6000.00
12 20-07-2020  |Sunil Rathod 10000.00
13 24-07-2020 |Metro waste Handling Pvt Ltd 10000.00
14 31-07-2020 |Rajana Kasnu Rathod 2000.00
15 06-08-2020 |B. G. Shirke 7500.00
16 13-08-2020 |Dilip Bhima Gunjal 4000.00
17 13-08-2020 |Lakhan Rajendra Jadhav 4000.00
18 21-08-2020 |Aanand Teleri 9000.00
19 28-08-2020 [Raju Chauhan 4000.00
20 09-09-2020  |Akshay Nanekar 2000.00
21 09-09-2020 |Akshay Nanekar 2000.00
22 09-09-2020  |Akshay Nanekar 2000.00
23 10-09-2020 |B.K. Khose 12000.00
24 15-09-2020  |Raju Govind Magru Vedekar 5000.00
25 28-09-2020 |Manav Bandu Pawar 6000.00
26 19-10-2020 [Manohar Chaugule 1500.00
27 02-11-2020 |Deepak Shivaiji Vitkar 2000.00
28 10-11-2020 |Raju Laximan Ingle 2000.00
29 12-11-2020 |Gayatri Enterprises 10000.00
30 12-11-2020 |Adity Enterprises 20000.00
31 14-12-2020 |Swarup Surve 6000.00

Dnyaneshwar Tandle/ Pratiksha
32 Ba-tizdte] Warule/ Dipak Desai =000
33 04-02-2021 Mahadev Chikhmale 5000.00
34 05-02-2021  [Nirmal RMC Pvt Ltd 40000.00
35 03-03-2021 Ashok Pawar 5000.00
36 03-03-2021 Ramesh Jadhav 3000.00
37 05-03-2021 Dharmendra Singh 3000.00
38 09-03-2021 Sunil Kongnole 2000.00
39 09-03-2021 Sanam Shaikh 5000.00
40 16-03-2021  [rer<rsT Teirarer TR UA. U, T 5000.00
41 16-03-2021  |TISTOOTT FEA TBTE 4000.00
42 26-03-2021 |4 39q9TS 10000.00
43 30-03-2021 &S som FHige 5000.00
Total 350340.00
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fTdt R=ae agmerares AT - ¥9¢ o ¢¢

qiaer ATFTHST foremr

FATIAFANRET TSTUST STHVIT-AT ATGATAL FAAT SSTeHF HrdaTe =T qaaefier

ufSer 2021 @ 971+ 2022
Sr.No. Date Name Fees

1 05-04-2021 AHT A0 5000.00
2 12-07-2021  |f3rawmw TreTe 5000.00
3 20-07-2021  |gfA= w3re 10040.00
4 29-07-2021  |Tgw e 20000.00
5 06-08-2021  |FsurTs Zeshregera< uT. for. 25000.00
6 11-08-2021  |34T . Fraeaa uT. for. 5000.00
7 11-08-2021  |3T %. T uT. far. 5000.00
8 11-08-2021 |2t . Freeser ur. for. 5000.00
9 30-09-2021  [TATX GETITHEST 25000.00
10 12-10-2021 Ramu Etkar MH14P9825 5000.00
11 12-10-2021 MH04CU1307 5000.00
12 13-10-2021 Prasad Baban Devkar 11760.00
13 18-10-2021 |A D Enterprises 10000.00
14 18-10-2021 A D Enterprises 10000.00
15 18-10-2021 A D Enterprises 5000.00
16 18-10-2021 A D Enterprises 5000.00
17 01-11-2021  [Lem Infrastructure pvt Ltd 5000.00
18 09-11-2021 Rupsingh chavan 13880.00
19 18-11-2021  [Upender Singh 1000.00
20 05-12-2021  |FedTodT Hia<T 10920.00
21 27-12-2021  |&99T q9TAX 15000.00
22 27-12-2021 U Fie 15000.00
23 27-12-2021 BISEIS 15000.00
24 19-01-2022 |Ganehs Bhalchandra Lakshare 2500.00
25 27-01-2022 HC Katari 5000.00
26 10-02-2022 |Prabhu pawar 5000.00
27 14-02-2022 [Sunraj Construction 15000.00
28 16-02-2022 |Santosh Natekar 15000.00
29 28-02-2022 |Prabhu S Bajantri 20000.00
30 28-02-2022 |Tushar Choundhe 20000.00
31 28-02-2022 |A D Construction 20000.00
32 03-03-2022 |Valu Chavhan 5000.00
33 25-03-2022 |Hanumata Dodmani 11360.00

Total

351460.00
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e Rimee agmeraTiest Aol - ¥1¢ o g¢

qytaor st AT

FATIAFAAT TSTART STHUT-AT ATZATAL FATAT ISTHF HTAAT AT qILUTA

ufier 2022 ¥ 24 TAsga¥ 2022

Sr.No. Date Name Fees
1 29-04-2022 |Shivanand Vasmani 14440.00
2 27-05-2022  |Shivaji Chavhan 6000.00
3 - 06-06-2022 |Raju Rathode 6000.00
4 24-06-2022 |Kashinath Shinde 13440.00
5 30-06-2022 |Sachin Chintaman Jadhav 20000.00
6 18-07-2022 |Karim Shaikh 5000.00
7 19-07-2022 |Anil Chavan 5000.00
8 01-08-2022 |Vijay Barane 11720.00
9 01-09-2022 |Sudam Arjun Mahanvar 3000.00
10 02-09-2022 |Ganesh Rangnath Bhalekar 5000.00
11 02-09-2022 |Gopal Sopan Pandani 7500.00
12 02-09-2022 |Rizwan Saudagar 12000.00
13 03-09-2022 |Maddapaa pujari 2500.00
14 06-09-2022 |Asif Pathan 5000.00
15 08-09-2022 |Ramesh Pujari 8000.00
16 14-09-2022 |B K Khose 30000.00
17 16-09-2022 |Manohar janu Chavhan 2000.00
18 21-09-2022 |Yogesh Rajput 11080.00
19 23-09-2022 |Ganesh Tarachand Yele 2500.00
20 01-10-2022 Vishal Construction 13360.00
21 04-10-2022 [Anant Chavan 15000.00
22 03-11-2022 |Vikas Prakash Jadhav 15000.00
23 14-11-2022 Shailesh Namdev Rathod 6000.00
24 24-11-2022 Laxman Kataria 6760.00
Total 226300.00

ATH R0R0 T ¥ Aegax oI THT T FIU AAAT &8 TH
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MAHARASHTRA POLLUTION CONTROL BOARD

Kalpataru Point, 3rd & 4th floor, Sion- Matunga

Phone : 4010437/4020781 3
/4037124/4035273 { === Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Fax : 24044532/4024068 /4023516 —— Sion Circle, Sion (E),
Email : rohg@mpcb.gov.in B Mumbai - 400022
Visit At :  http://mpcb.gov.in
Red/LSI t ?0700084{0
Date- —-+—2019—

Consent order No: Format1.0/BO/RO-HQ/UAN No0.0000069678/CE/CC-
2¢ (0920l 7

To,
M/s. SSN INNOVATIVE INFRA LLP,

(C & D waste Management Plant),
Gat. No. 465, Sector-5, Moshi, Pune-412105.

Subject: Consent to Establish for setting up Construction and D_‘g;mglition Waste
processing Facility. Red Category. A" .

Ref : Minutes of Consent Committee meeting held on 20/07/20_;1::9:'

Your application MPCB-CONSENT-0000069678 ~Datéd: 22/03/2019.

For: Consent to Establish for setting up Construction and Demolition Waste
processing Facility.

under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization
under Rule 5 of the Hazardous and Other Wastes (M & TM) Rules, 2016, Authorization
under Rule 16 (1) of the Solid Waste Management Rule, 2016 and Authorization under
Rule 7 (3) of the Construction and Deniolition Waste Management, 2016 is considered
and the consent is hereby granted subject to the following terms and conditions and
as detailed in the schedule 1, I, I1I & IV annexed to this order:

1. The consent is grantéd for‘v a‘period up to commissioning of the project or of 5
years whichever is earlier.

:{5
e, %

2. The capital-;__ip_.\}e;s?t,.' ent of the project is Rs. 18,78 Crs. (As per Undertaking

submitted by project proponent)

The Consent to Establish is valid for setting up Construction and Demolition
Waste Processing Facility of capacity 250 TPD at Gat. No. 465, Sector-5, Moshi,
Tal- Haveli, Pune-412105 named as M/s. SSN INNOVATIVE INFRA LLP, (C&D
waste Management Plant), Shop no. 4, sant sanjay Ruikar Aso, Anandnagar,
Hingane Kd.,Punecertificate as per No Objection Certificate issued issued by

local body.

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Description Permitted quantity | Standards to Disposal

No. of discharge (CMD) | be achieved

1. | Trade effluent 1.5 As per Recycle !
Schedule -I ‘

2. | Domestic effluent 36.56 As per Septik & Soak Pit
Schedule -1

wm/S. SSN Innovative Infra LLP. UAN- 69678 Page 1 of 5
A p—
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r 4. Conditions under Air (P& CP) Act, 1981 for air emissions:

' Sr. Description of Capacity ~ Number Of Stack Standards to be
| No. stack/ source achieved

iR

Conditions under Solid Waste MaLa%g@ent Rules, 2016:
rslz Type Of Waste Quantity & UoM Treatment Disposal
1 Soil 2.0 MT/D Sale for plinth filling Used as Manure

' 5. The Board reserves the right to review, amend, suspend, revoke etc. this
‘ consent and the same shall be binding on the industry.
6. This consent should not be construed as exemption from obtaining;;gécl\“eséary
NOC/permission from any other Government authorities. w OB
‘ 7. Project Proponent shall comply the Construction and Démﬁiition Waste
| Management Rules, 2016 which is notified by Ministry of Environment, Forest
and Climate Change dtd.29/03/2016.

prescribed vide Govt of India, Notification Dtd. 16/11/2009 as amended.

9. Project Proponent shall provide dust extractiqnm"s‘yi'ﬁstem and water sprinkling

I &

\ 8. Project Proponent shall achieve the National Ambient Air quality standards
l

' arrangements for suppression of dust particle.s, *

f

10. Project Proponent shall provide system for regular cleaning and wetting of the
floor area within the premises. "

11. Project Proponent shall transﬁﬂrﬁ%cc;pstruction and Demolition waste by closed
type transport to processing site.,

| 12. Industry shall not generate anybsecondary (Fugitive) emission,

13. Project Proponentﬁshall comply and abide by the conditions of concession
agreements made between Pimpri Chinchwad Municipal Corporation.

2R

ay o

N
-

For and on“behalf of the
Maharashtra Polljition Control Board

(E. Ravé¢hdiran, IAS)
Membé# Secretary
Received Consent fee of ~
Sr. Amount (Rs.) Transaction No. Drawn On
‘ No.
1 . £50,000/- QIOB7361394246 25/03/2019 Online Payment
Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pimpri chinchwad. --
They are directed to ensure the compliance of the consent conditions.
9 Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

WS, SSN Innovative Infra LLP. UAN- 69678 Page 2 of 5 Al
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Schedule-I

Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide septic Tank and Soak Pit.

B] The Applicant shall provide septik tank and Soak pit to treat the sewage so as to achieve
the following standards prescribed by the Board or under EP Act, 1986 and Rules made
there under from time to time, whichever is stringent.

St No. [Parameters Standards prescribed by
Board

Limiting Concentration in
mg/l, except for PH

01 BOD (8 days 270C) 10
02 Suspended Solids 50
03 COD 100

B] The Applicant shall operate the effluent treatment plant (ETP) to'treat the trade
and sewage effluent so as to achieve the following standards/ prescribed under EP
Act, 1986 and Rules made there under from time to time, whichever is stringent.

Standards prescribed by Board

Sr No. Parameters
Limiting Concentration in mg/l,
except for pH
Compulsory parameter N
01. pH 6.5 to 8.5
02. | Oil & Grease v 10
03. BOD (3 days 270C ) = 30
05. | Total Dissolved Solids 2100
Additional Parameter
06. | COD N N 100
07. | Suspended Solids 100

2) The mdustry%sho(uld ensure replacement of pollution control system or its parts after
expiry of_w,,i,;i_{is,gx;)écted life as defined by manufacturer so as to ensure the compliance of
standards and safety of the operation thereof.

3) Thé'ﬁiiﬁli,éant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act.

Sr. Purpose for water consumed Water consumption

no. quantity (CMD)

T Domestic purpose 2.0

Z. Processing whereby water gets polluted & 36.5
pollutants are easily biodegradable

4) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

M/S. SSN Innovative Infra LLP. UAN- 69678 age 3 of 5
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Schedule-11

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe
the following fuel pattern-

Sr. Stack APC Height Type Quantity UOM
No. Attached To | System in Of Fuel

Mitrs.

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned air"pollt‘ltion
control system, so as to achieve the level of pollutants to the following

i
l standards.
|

r Particulate matter | Not to exceed | 150 mg/Nm?. _J

l 3. The Applicant should obtain necessary prior permission «for: providing additional
l control equipment with necessary specifications and operation thereof or alteration or
replacement alteration well before its life come toan end or erection of new pollution
‘ control equipment. N
The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise ‘such variation (including the change of
any control equipment, other in whole or in part is necessary).

% ¥

Schedule-I11
Details of Bank Guarantees

Sr. | Consent “Amt of BG Submission Purpose of BG Compliance | Validity
No. (Cto | ™ Imposed Period Period Date
E/IOR) ™
1 Consent - to'| Rs. 5.0 lakh | 156 Days Towards Up to Five years
| Establish™ Compliance of Commissioning
| consent conditions. | of the project
»

J

| Ms SSN Innovative Infra LLP. UAN- 69678 Page 4 of 5
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1)

3)

4)

5)

6)

7

8)
9)

Schedule-1V

General Conditions:

The following general conditions shall apply as per the type of the industry.
The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.
The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.
Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal manholes.
No sewage shall find its way other than in designed and provided collection system.
Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should bewoﬁér%ted only
during non-peak hours. -y,
Conditions for D.G. Set g €%

a) Noise from the D.G. Set should be controlled by providing an“ag'ogs_tié enclosure or
by treating the room acoustically. %

b) Industry should provide acoustic enclosure for control of noise. The acoustic
enclosure/ acoustic treatment of the room should be designed for minimum 25 dB
(A) insertion loss or for meeting the ambient noise_standards, whichever is on
higher side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also
be provided. The measurement of insertion loss will be done at different points at
0.5 meters from acoustic enclosure/room and thenaverage.

¢) The industry shall take adequate measures for control of noise levels from its
own sources within the premises in respect of noise to less than 55 dB(A) during
day time and 45 dB(A) during the Qiglit\t‘ime. Day time is reckoned between 6 a.m.
to 10 p.m and night time is reckonedbetween 10 p.m to 6 a.m.

d) Industry should make effofts:tg ‘bring down noise level due to DG set, outside
industrial premises, within" ambient noise requirements by proper sitting and
control measures. v G Nl

e) Installation of DG Set must be strictly in compliance with recommendations of DG
Set manufacturer.

f) A proper routine and preventive maintenance procedure for DG set should be set
and followed in consultation with the DG manufacturer which would help to
prevent noise Jevels of DG set from deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

h) The applj’ca_nt" should not cause any nuisance in the surrounding area due to
operation of D.G. Set.

i) .. The. applicant shall comply with the notification of MoEF dated 17.05.2002

~ ‘regarding noise limit for generator sets run with diesel.

Solid Waste — The applicant shall provide onsite municipal solid waste processing system
& shall‘comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.
Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

The treated sewage shall be disinfected using suitable disinfection method.
The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

A

11) The applicant shall obtain renewal of Consent to Operate from Maharashtra

M/S. SSN Innovative Infra LLP. UAN- 69678

Pollution Control Board before 60 day from expiry of consent v idity.
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SSN INNOVATIVE INFRA LLP

YEAR MONTH COLLECTION IN MT PROCESSING IN MT
2019 DEC 1813.88
2020 JAN 1883.95
FEB 66.03 14253.93
MAR 106.92
APR
MAY
JUN
JUL
AUG 544.2 55.57
SEP 528.62 27.75
OCT 499.62 2898.93
NOV 828.13 53.04
DEC 431.01 12.32
2021 JAN 1387.17 86.78
FEB 2839.01 228.46
MAR 958.37 412.7
APR 673.64 358.14
MAY 73.42 18.75
JUN 1230.72 442.01
JUL 1676.44 560.74
AUG 2097.6 4507.62
SEP 775.63 4790.01
OoCT 2554.83 81.66
NOV 1368.05 3181.28
DEC 1325.17 528.88
2022 JAN 53.15 53.15
FEB 389 389
MAR 261.4 261.4
APR 1060.2 1060.2
MAY 1158.98 1158.98
JUN 1548.87 1548.87
JUL 1038.53 1038.53
AUG 108.36 108.36
SEP 266.17 266.17
OCT 293.68 293.68
NOV 881.56 881.56
DEC 3568.66 3568.66
TOTAL 34250.97 43127.13
MINUS 14253.93
NET PROCESSING IN MT 28873.2

MATERIAL USED FOR

PLAND
DEVELOPMENT
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. _ | o ' _ ATET 12 F. aowwgﬁvﬁﬁ»ﬁm(ﬁ—eﬂmmwweﬁ?@mwawmwmﬁ]m do . ' 2
BUILDING WISE FSI STATEMENT _ — ' | | et/ et T R e T 41 .%o 0 L) FAT oo THECT T RIS WU - [ -STAMP OF APPR L
BUILDING FSI AREA | Co . BALCONY TERRACE| STAIR [PASSAGE] LIFT: LIFT M/C TENEMENTS TOTAL _ CUCI :F_r_.?‘ra'{ maaﬂqm—eﬁ ; an-g S ‘_ I OVA
- COMM. | RESL IND. | SPEC. | PERM. | PROP. | EXCESS | AREAS PAID PAID PAID ROOM FSi AREA - - _ _ : o g Vi I o ,
SCHOOL 0.00 000| 000 243298 ; 0.00 - 0.00 0.00 0.00 0.00 0.00 0 2432.98 ; | - : Sactgd o, 7. | ST 9 122 @
_ ' _ : <3 Subject to condition: mantioned tnthe
Total 0.00 0.00 000 | 243298 364.95 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0 2432.98 _ . : < \ Sifice Drdst No.- :
- oy | & rvpqu. dvendited |7 ]oalw;@
FLOORWISE FS STATEMENT: SCHOOL S | | I | | 2 | T ]
FLOORS FSIAREA = BALCONY TERRACE| STAIR |[|PASSAGE| LIFT LIFT MIC TENEMENTS TOTAL : o | ' : o  PiropH] .
COMM. | RESI. | IND. | SPEC. | PERM. | PROP. | EXCESS | AREAS PAID PAID PAID ROOM FSI AREA . S~ : ' ﬂaie={[7f5'5292@ |
PARKING FLOOR 0.00 0.00 0.00| 3825 ; 0.00 - 0.00 0,00 0.00 0.00 . 0 38.25 . o .
FIRST FLOOR 0.00 0.00 0.00 | 1087.50 - 0.00 | . 000{.  0.00 0.00 10.00 - 0 1087.30 4 I
SECOND FLOOR 0.00 0.00 000 110204 - 0.00 | . - 0.00 0.00 0.00 0.00 - 0 1102.04 LgrosERsn Executlv Exginser
; - : ' : Building Psrmsﬂ«sm arkt tjauthorised Em{idmg
THIRD FLOOR 0.00 0.00 0.0 205.19 - 00 . .00 0.00 0.00 s - 0 205, ! :
| . 0 1 0.0 0 0.00 19 A) AREA STIRIPVIERPR Curer Doparmant | i\/gﬁ_l,/ — sQM.
{"}. TERRACE FLOOR 0.00 000)  000{ - 000]. - 0.00 - 0.00 0.00 0.00 0.00 0.00 0 0.00 1 . [T, AREA OP DEG P emeat kit 261500
- . - - Total 0.00 0.00 0.00 | - 2432 98 - 0.00| - 000 000 0.00 0.00 0.00 0 2432081 i} - [2. DEDUCTIONS FOR g @W/ﬁ' '
' - - 'f (a) ROAD SET-BACK (RW) 5S¢, Y7 0.00
" (b) PROPOSED ROAD(DP) 7 " ~0.00
| (c) ANY RESERVATION - 0.00
L | E L _ . (d) NDZ AREA . ' 146.11
PARKING CALCULATION : S _ : : 4 (e ENCROACHMENT AREA - 0.00
CARPET AREA|TENEMENT(NOS) | CAR (NOS) [SCOOTER (NOS.)| CYCLE (NOS.) | , . | - _ () OTHER _ . — T
TYPE / FSI (M2) T : - \ o \ LOCATION PLAN 1 TOTAL (athicide+) S 14611
: [T | PROP. - |BY RULEjREQD. BY RULE | REQD. [BY RULE|REQD. . : : o - if - - {3 BALANCEAREAOF PLOT(1—2) Tyt | 2469.89
‘ Special 2432.98 100 B S e R 2 48| 8| 19 ‘_ _ . _ ] 4. DEDUCTIONSFOR . ’
oS, - TR _ ” S B T _ F o - . . . . B (@ AMENITYSPACE . . .. ... 1 — -~ 1. - 000
TOTAL REQD.(NOS.) R __ . | _ | _ ; "~ (b) OPEN SPACE B 26248
TOTAL REQD. AREA _ R 300.00 144001 268.80 ' _ ' ' . , ‘ . _ : PHYSICAL O3 PROVIDED = 126248
TOTAL PROP. AREA ‘ R 1254.53 : o - ' ~ o (c) INTERNAL ROAD AREA ’ | 0400
. - : , _ o 5. NET BALANCE PLOT AREA OF PLOT (34) | ' 2207 41
cE _ IR ' ' _ : _ _ o ' A% ' : _ - o : 6,  ADDITION FORF. S. 1. o
Q P _ = WATER REQUIREMENT ' . ; R : ' . : () OPENSPACE (NOTIONAL) . .~ | 26248
" TANK _ CAPACITY (LIT) CEFFEECF;ITY (L) Triangle Area_ | . o , : _ ' : : 4 (c) ADD!TIONAL INT ROAD BENEFIT . e 0.00
A0 496.52 | | - - o S (d) OTHER _ — _0.00
: _ School 27360.00 : : _ 02 " 609.38 : : , S o TOTAL (atbtctd) e 262.48
v = , OHWT | FIRE REQUIREMENT oo | - : | | ' : _ : ' 4 |- NETPLOTAREA (5+0) SO 240089
S : , OTAL 73000 1 z7s0000 1 | A3 525.72 _ ; ' : 8. FLOOR SPACE INDEX PERMISSIBLE 1.0000
. ' o - : - [A04 497 .75 , o . v 3 : o . : .o __PERM. FLOOR AREA (7 ) . ' 2469.89 /
- - : 41040.00 I v 29095 _ ' : . S IR 1. [ 9. TDR AREA _ R 0.00
UGWT | FIRE REQUIREMENT 0.00 o - " : - - , ' _ . 4 110. SPECIAL CASES FSI 0.00
- X - | — Total (PLOT) 3268.84 ol : . | ' | - {| |12 PROPOSEDROAD(OR) ___ oL
O : : : ' . ' e - : ' ' - ' ' ' L o o ' _ Y 13. TOTAL PERM. BUILT UP AREA (8+9+10+11+12) ‘ 2469.89
S L : . _ . - : : - : - S ' © i1 - [14. PROPOSED AREAS - _ . _
8 - ; {a) PROPOSED RESIDENTIAL AREA |~ 0.0
¥ | | =" j '(b) PROPOSED COMMERCIAL AREA - - 0,00
o : : ' . R : 3 - of COPING , __ ; (c) PROPOSED INDUSTRIAL AREA 0.00
-<4 o . | S : _ : - Triangu|ation SCALE 4:400 8 | ——o.15BBMWALL ' ﬁ__é_.m ' : i - {d) PROPOSED SPECIAL USE AREA 2432.98 ¢
=2 ~ ' ' — e e : e . . : ™ 7 ' |eruvy| S FREE BOARD  llgriv : ! TOTAL PROPOSED AREA (atb+c+d) 2432.98
O ) & | | ST L 15, 5UB STRUCTURE AREA ADDITION (FORESI) | 0.00
- y e / e (.30 B.B.M WALL 5 i 16. SUB STRUCTURE AREA DEDUCTION (FOR FSI) . .0.00
5 s — 21.50(P) - / d "17. EXCESS BALCONY AREA TAKEN INF.S8.1. | ) 0.00
= P T R T ROADISIDE (/7. INSIDE_ GL. y— (LENGTH) 18. EXISTING BUILT UP AREA ' 0.00
4 : BLUE FLOOD LINE TR W
m ¥ Area 14611 7 SECTION 19, SURRENDERED AREA 0.00
g_/ 31.000) 7 /[ —0:45 MASANRY. _ _ [20. TOTAL BUILT UP AREA PROPOSED (14+15+16+17+18+19) 2432.98 _
X i . EER LENGTH) -——l— 17 [21. CONSUMED FST T 0.9851 -
- LB T NS SRR S B I Ut 3 I~ .+ {B) BALCONY STATEMENT ~% ™~ T 2 70 e
R D :,--;:SECTION OF “L ITI S | ) PERMISSIBLE BALCONYAREA ~ .~ | -~ 36495
- 8 ! T ' o (UJGW\NK ' I A Ll | N i (i) PROPOSED BALCONY AREA ™ - 0.00
5 vene _CAP 4150000, 5  COMPOUND WAU- ~ = {ii) EXCESS BALCONY AREA (TOTAL) | _ 000 |
> L . PLAN _ | [C] TENEMENT STATEMENT
< : i (i) PROPOSED AREA (12) 2432.98
% > (i) LESS NON_RESIDENTIAL AREA 2432.98 ~
« . — (iii) AREA AVAILABLE FOR TENEMENTS (i - ii) _ 0.00
LR N ‘ .o 1 | _(vTENEMENTSPERMISSIBLE _ _260.00/Hec. NA-
O ! ’ (v) TENEMENTS PROPOSED | — 0
B._I | (v}) TENEMENTS EXISTING - - 0
O ) . “(vii) TOTAL TENEMENTS ON THE PLOT {vivi) 0
! E { D) PARKING STATEMENT '
CAR |SCOOTER| CYCLE
. { (i) PARKING REQUIRED BY RULE 24 48 192
Y (i) REQUIRED PARKING AREA | . 300.00 | 144.00 |  268.80
‘ - (i) TOTAL PARKING PROPOSED ' 1254.53
5 E)} TRANSPORT VEHICLES PARKING .
tL (@) TOTAL NO. OF TRANSPORT VEHICLES PARKING PROVIDED | - "~ 0
< (b) TOTAL NO. OF LOADING / UNLOADING PARKING PROVIDED o
SN o "y . SPECIFICAT!ONS : -
— : o
3 SCHOOL S
. © i
' \ Building Height : 11.10 Mitrs :
.~ No of Floors : P + 3 CERTIFICATE OF AREA _
Lo . CERTIFIED THAT THE PLOT UNDER REFERENCE WAS SURVEYEDBYMEON_________ANDTHE
i DIMENSION OF SIDES, ETC. OF PLOT STATED ON PLAN AREA AS MEASURED ON SITE AND THE AREA
i SO WORKED OUT TALLIES WITH THE AREA STATED IN DOCUMENT OF OWNERSHIP / T.P.SCHEME
I RECORD /LAND RECORD DEPT. / CITY SURVEYED RECORDS, _
o U S ' bl SIONOF ARGHITECT | |
g nd \ ' [T I SIS SN WOt . __:,Hn_,_ . W.,-_.M“_'ﬁ'"" ""I..i'__\ NN : el T T T e |- ; : __...u‘,_.,u:..; Py ey .w[:EGEND_J_»«MJ:,_A—-m_# PN SO IS A= _,.,,.,-w.__,.r-__ g _... .'_. .
NI R T T RS T : ! - PLOT BOYNDARY SHOWN BLACK e e———
S - b : ' PROPOSED WORK SHOWNRED g
' - i , 18 DRAINAGELINE SHOWN RED DOTTED -
y ' | ; WATERLINE SHOWN BLACK DOTTED -
! 3 i . EXISTING TO BE RETAINED HATCHED - .. :
.. ! i : | |.DEMOLISHION SHOWN HATCHED YELLOW _ N e
i . [OWNER'S NAME:. ™ . - | OWNER'S SIGN:
. _ 3 i : —
- 1 S St = ——— e ] ; ' Pratubha Mahnla Pfaushthan Thmiugh Mrs Jayashree Vuay Jagta ' o
S 2 5oy — - . - - |PROJECT: =
— 1 & Coverage Tin20s ' COVERAGE DETALS SRS A i z’?’y%?é?zz%??%y?i‘iim Jﬁ’u(m ﬁ[%?é’
#700@) e TICE g 4 PE{? nh: .COVERA(?; Pﬁﬁﬁﬁ%ﬁm - Eﬁgggigg EXC!N F’REM\!(gEA T DESCRIPTION :REGULAR TRACK, V'LLAGE SANGVI
o 3 - 94 5 : b_ . : 1
. C 25 iéJ .uzJI 1103.71 -l . 1102.04 . 0.00 ¢ ARCHlTECT ) ARCHITECT'S SIGN
_ L : o _ . : gﬁ 2 ' : "SUHAS ANKUSH UNDRE AN T
| ; R R - = ‘or . . .
18.00M. WIDE D.PROAD -~ - " o - | - j p P |
o T A S . | | o - o |7 |ioBNO. | DRGNO. | SCALE - |DRAWNBY CHECKED BY
LAY@UT PLAN (Scale'_-"‘k:ZQO_) AR S ) ' } oo ) g ' 1100
| R ’ - ! INWARD NO. INWDMDCISVG(PRBS 0004/19 DATE | 03.03.2020
S, o . , oo . ~ ' , N KEYNO.  |-&"»§, SHEET.NO.| 1/8
b — ' : ' . - ' , : S This is a system generated drawing as per the soft copy submitted by the Architect/ License Engineer
150A0¥d TYNOILYONGE HSIAOLAY NV A8 aaonaoyd




w
R

i

R

o

R

A

WL AT HYL

vt i e T ST v A & e e ( e d)

Frrel gaThE oM.

&%)

gHTfaE

-

qcHeET

ATIATS; UeT fR@wd =T FTel Wil
AT,




& f /.me/oeJaoao 704‘72;2'03 Joozo
Tt fererare wgrmaTfersht, fUwd 2¢

ufefire & - ¢
TLRRTH T FRUIHIAT SREST

foiorft fererare werrRoTfeseR, fodi — ¢
aszrim didf.) wenbl — ) ay/ 302%
oc¢ [ot [0

#“"ZE ;Wg SE@raE ;}%‘%WW?Q*WQ?W AT A

= AL AT/ AL EH. aﬂw
‘?[F‘TTP’&FFWTWM"WEQ%}H i

ﬁnﬁﬁmmwmmﬁmm 1 AT $ 48 = el 24 /%y F
@ i fimers e WA S ) T sanN ol e TR

G/ me. 03pF, wk&rb.s,’gﬁm%w = @ )wq{-rar*g 2439 mefiet i

FLOITEIS! GFal TEHTRITeThet] 3751 SHael hell dl oI L& [ 0 € [Ro2_  TSi SITH el ATae

SIUhTH HITE Giefl T2 1R F TG 312 5 ¢ T Y& THRL Jrard SRy TWaHTl 0T 24 372,

%) B Nehegl AuATAEvii=a givi fivh Sered! sl afesara aete werE un aaed.

) HIATE T FURA o1 TS YO qrea Heer SR ATE fRar @ sfafn v s g

3)  HET I MG aTeehTH wie] HUOre qIETIge G o=l Ukl e shiera e ardl 9 Ugier.

%) ﬁwﬁmumﬁwﬁ(g@g)mﬁﬁmwmm.

"G - % T e ST q T IR,
3"_‘"f Bi- 909 Y23 9000 3L U

m
fagft e mermoere
¥ o
feiord
e vigl M

wa Afed@dl : %) "el. wed e, el -faaas g, wm /) fioh mme /) R /
feieae / vt / sEmaE [ wdl [ Fd i [ g/ e e

fiue e / fivss Hierr / ames /Tea / TrRvfl / 9vTE.
3) =i, gEuilusi, g gefmin 9 &t TEHES, ARG, T - ¥%Y oof.




2)
?)

3)
¥)

4)

&)

9)
¢)

R)

20)

R)

93)

2%)
L4)

38)

fuud e semrfere, fiud o¢.
TS FTe], PRUBRAT FgearedT a1 / 3}

IS HSfL BT G eSOl Seral ST o a1 oo seehTish T2,
Gﬁwméﬂmm(afﬁ.wm)waﬁmﬁwmﬁ?mwwﬁawﬁm
ST F GE % . Senadaea S R St e sear.

T TR TG HIUATT AT T & TGS 0aTd 3 3712,
wwmmﬁwmmm.wwmmmﬁm
SR 138 e 317 1S e df sHafedq arafavarsn goi 3 & sraen sud @ e
HIee) rEe fevR AT, e gisi R d WA S feeen SUaar R, aie
HEHTTferR= Sfera famar dia d STa T T YO ST .
qﬁqaﬁmg&m@ﬁaaﬁmﬁmﬁmaﬁaﬁ%ﬁmuﬁmmﬁamﬁgm.
YT AT H Fivehn USRIST ST’ (C&D Waste Management Plan) STed Y&t
fersmrerier 1 gwra ST Sied stavEe SR, qE FiEm Qi e Sam R CaD
Waste Processing Plan &t isbeiedl UsRigaran faré a8 ufsria wiififa amerer sfiq—=) ?0%
ST Ffeed AT ST ST FTerat HaieiT QUi arEen 20am 38, gewed 312 300 91,
. e S e ST i | g,

SR =T TeteaTeter Hef-erITes =al 41 gxifaetell euteridl gara fomft safa dumhmes td.
fopm smrEEATde wa €407 WfE & FEmEER TerRaRER Ao 39 due hd.
e Hulen fieda w1 aedrE SEhed T B aiedie CrEer /arEdt Jet ST
SIUHT =] 3% T4,

TSR TR T et ST ferehr foeamr FremrereigmTor frspefia ot Smenies Simg. afmms an sigE)
fererer srrErssITee vt s 4 PremTER e a2 S SR, w €4 aifiE
&9 W19, 719 S /%2 W1 AR /qUIia Sreiarese 8 St T 99 S FS) DR T @
mevﬁ%mﬁuﬁmm‘mmmm.aﬁammﬁﬁw%

S SRAUTTTe ST /il T afeai e e sdeTaa arg Fniv ser = .9.0, Seree
TV ATE. FRYAT FEicrewSe gl Hiell Temen /Srearas aet FealvEE sigeme
WITER] SRgel SUTd T 14T,

Tl RO TS THA1h0 T SHTY hTaicehgr Se, STl GATie SIemsmss 3 qravi
FEHTIT AR U 1 s Ien |et 00t 37w 31,

FARATETS] FaTan 14 afet Frfem e il S5 313,

HETTH AR, R A7 A RS oA g wEEe fwas [/ seen e ad.
e GafHd et TEET A= s g asw/ stk T g o i S
H1. JuferaTeiv stferemrdl / deficier aivehg ol ¢ A TR fafiiar e s T, T ¢




—?b)

%)
%)

70)

%)

R)

:3)

%)

)

RE)

Rl)
3¢)

33)

734

BT AT Al 71 &0 QT ST 1o HI SFeaifSrars s e 20 o g

FRISTE SSPITAT Heehl, YUicelT ok SR ST W / Hqf rrerer 2raenn s ddet.
g.w.ﬁ.mﬁmaﬁﬁm%ﬁﬁgﬁmﬁm@mwmﬂvﬂéﬁaﬁam.
ﬁmwmﬁm/m/mmaiﬁmawmww(mﬁmaﬁm
wieft) i £23e & S R sl fder) sifufEm 5w AT B BT A
Wmam%mmﬁmmma@ﬁﬁgﬁmmﬁﬁéamm.

. feeiiesr, gor g whesd smar g foife Sden Thoas . gl /wfa [/ cols/3028
fa. 32/03/?02awﬁmmmmmﬁm@m%.ﬁmﬁmm%ﬁwwm
feetea gre, @, e, AT, ey T A Wi w0 s T,

Hee war & Hata fasasn i sz Tapm 32 Seemie siae 2098 (RERA) 7 fafza
WATER RECYCLE UNIT / STP & SIef-:HIT0T 1 52ehel YHIOTYATSHT 39 (e ot et
AR TET.

AR METRATerhT SfrRraTder 26 3 31 foremem aivem yol g merwmfis=n Sataames:
FYHm AR fesvaee He B savEs SR, qig e SR 3R @ e
st TR aure we a7 s awaE S A, a1 e ade s S
mmm(ﬁﬁwmwm)ﬁaﬁhm@mﬁmmdﬁmw
T T 77 grEeaT feereft et
mm.mmmmﬁmmmm%mmﬁmm
BT T FeTH AN T FrrasE Ui, ‘xi

&1 Tl TRl Saei dudi Gemhn (rfeTe) grgvaTE mfaer sraer et e
ST AT AT <1e] 1R, 378 AT g, fersr s srgmrersen vt s faeft
o YT H et e e A AT S G i,

ITOTEaT 1 B4 GREETHE e Shelel 3161 YHTO! 379 o) saaeey F0l,
ﬁmﬁmmﬁ.ﬁw,s@wﬁ,ﬁwaﬁéww%ﬁw@,%ﬁmmqm
wﬁmm@mﬁmmmﬁﬁWWﬂHW@Waﬁ@ﬁmm
(afebm) e S arise de . et fdlalier Sean aeedi™ qohs awg T4
Wmﬁmmnmﬁmﬁmmwmw 0.4y
Eiciecich

Had ESTEEdET T, 9, 3 3. frwremn g S feseeynirg H FUTHH
ATz
WWHWMWWWWWWW
Fremmacfigam gk St g o 3o (Solar Water Heating System) S0 g4+ 3778,
wmmsmmmmmmwwmm
FTHT ST SR HTE. T Hiaforeiel 9V 7 ey araser g e e st
forsraeptaR. dueie Tdier. 7a= wer ot i sefon HEA, T BN 3. T Wiasys




33)

3¥)

34)

38)

39)

3¢)

%)
¥o)

¥2)

¥?)

¥3)

%Y%)

¥4)

%8)
%)

FivewE | Saaies/ fawas | fawaemEr qicsh Al ST HTEt HH FHITT FETR (Insurance)
Tt fors iEvl dUHTS IR,

Azl wd siuem TEEE e R afl 9 esaryEt 9 S fameh AT S
ST 4 el TEATETEA 8 T e e o/ 2R Sarnar Tl famae merricrsea
i rcat gured faty e (SRR 9 3 A e fmi 2 B A e
ShIcs| HUTd ATdl.

W ST e 1. A/ 3%/ w0y /HAR ¢/ Ry /T L /ARE f. 9% W 4Ry TUR
i AT |/ ST T SO i (e / freTe SeaETe) SR et e fore
7e T “Fooea a1 (et Beth)” SET0) STEwE 3112, 41 BelhTa (ATeshr 71, HAfchdded 914 o
e Hufiren) Al S0 ST e,

T SN ITHE SedTE FIRTRA fieu=n | € 9t TE T 91 HRar e
SHIFTATE] FIETE T i@ul & 97ehReh Tale.

S a1 SR e B wTeTh! FeT Hewl e 7 At i B e ¢ Ad ATz,

J@erdie ST 8 (Construction Area) FSI & Non FSI &7 firgd 30,000 =1, HI. Yaf ST Yﬁﬁ‘
ST e RN 1 2 SrEe el hed AT ST GEaTd e .

ferhrmr e Frammerefidier arfifpg o6, .0.3 (1) FHR 30.00 Y. ey SR 3T SATd TS
Mechanical Ventilation 0T Aafl < sraifa davr sa faeee a7e S 318,

YRR THH 1S.230%.%%4% Tl afgﬁgran 30.00 Hl g wEle I=fi=Al 3R fasiumE wem
FUATETST TARAER Lightning Arrester a1 SE=hTE 372,

wsIfes faeTa e 9 Sieare frraeht At w8l 034 T g HAgEn Yooo =l Hl g =
wefiet SigH™ &3 (Built up) FEeien Famt @ it 39RE™ organic waste composter (O.W.C)
HAT=IA 39U SUFHTH IT3.

TeT TEHE N § GAia fsrEEla Environmental Clearance ST fiestia 3ifas Ud w9
U ST TTRA. SFeild STTe qaasl TSI SIhH SETER Environmental Clearance firestal

RERA IS shHTe : -

¢

3) faergerTan HTershT= T q) T IS Il

HTde . €.£.20-05002

£ty  ENTHIEY u-\PU)W,_W%L
Yy v ]
oAy, ealsE s Gr ; *”"9'3;}
S

FAECES 301.

e edd




e Rl AR D AR P R A M2 olietd) . Yt s Sy e N e R e — - f |
. 3‘ 736
! :
1 \ f S
; ! | | : | O Amnvs Rl
| f [ - | |
| \ 1 | : |
' ! |
: ! | 1
BUILDING WISE F81 STATEMENT . ; f — I - - -— ;
_ FSi AREA BALCONY TERRACE | STAIR |PASSAGE] LIFT LIFT M/C TENEMENTS TOTAL | . HEH. 30 me?ﬁaﬁaﬁm(ﬁ—mamwmammam T ST ﬁz—eﬁr | . STAMP OF APPROVAL
BUILDING CONB. RESI IND. SPEC. | PERM. PROP. | EXCESS | AREAS PAID PAID PAID ROCM FSt AREA ) ! T Fr B ( w1360 ) GET .90 = / 1ST SANCTION:  B.P./SANGVY09/2020 Diated 17/03/2020 ) ' :
SCHOOL 0.00 0.00 0.00| 4856.78 - 0.00 Y 0.0 0.00 0.00 000 . 000 0 4856.78 | | | . I crelieh HiETw ’%U'“ GEIEALRT ?ffé’ffﬂmwam _ 2ND SANCTION: B.P./SANGnggzgz} Dated: 26/05/2021 |
’ " - - N ; . ANCHCIE K 5 v,
Total - 0.00 0.00 000 485678 719.56 0.00 0.00; - 0.00 0.00 0.00 0.00 0.00 0 4856.78 \ | : : 5 _ :uhm is condhtons ;ﬁ%@f{/ﬁ 5/9022
¥ ; ' ~ — Offie Order Heo. |
e s s : S even guied 08/0 !
FLODRWISE F8] STATEMENT: SCHOOL [ 3 i SCHEDULE OF OPENING: _ 7/ ,9,072._ .
FSIAREA BALCONY | TERRACE| STAIR |PASSAGE| LIFT | LIFTMIC | oy evevrs | TOTAL - E NAME ], LENGTHG-AHEIGHT NOS., | : i‘
FLOORS COMM. | RESL | IND. SPEC. | PERM. | PROP. | EXCESS| | AREAS PAID PAID | PAD ROOM FSIAREA |- : o0 . ” ' Pl '
4 0.00 0.00 0.0 0.00 - g 89.52 ? ' : ' Dats: o807 1292.?-
PARKING FLOOR 0.00 0.00 0.00 89.52 - 0.00 iR ..f . 00 : Sl i | ' D2 ! 120 . 2.10 165 | i
E} FIRST FLOOR 0.00 0.00 0.00| 135233 . 0.00 a0 000 0.00 0.00 0.00 - 6 1362.33 21 | D3 075 210 48 i |
SECOND FLOOR 0.00 0.00 0.00| 113831 - 0.00 i 0.00 0.00 0.00] 0.00 - 0 1138.3%} | O 1.60 210 = \\&@v
THIRD FLOOR 0.00 0.00 0.00] 1138.31 i 0.00 Sl 0.0 EsEsEZ 00 000 0.0 - 0 1138.31- \ ) FD1 : 120 210 o | | & - m;&.a
i - - . {1' B ! ] i L AL ¥ o
FOURTH FLOOR 0.00 0.00 0.00| 1188.91 - 0.00 ) D . 0.00 0.00 0 1138.31 | _ t SCHEDULE OF OPENING: A ] RS = izl Poondord Cosneysnet
TERRACE FLOOR 0.00 0.00 0.00 0.00) - 0.00 | ﬁié 0.00 - 0.00 0.0 0'00-_ - 0.00 0 0.00 : '1'&__ NAME - || LENGTH HEIGHT NOS. » AR ATEMENT m’m Q‘Jm‘%fﬁfﬂ%’ ff‘mﬁ"“
Total 000 000  000| 485678 Sl oo A4 Boeo| 000 0.00 000| 000 0 4856.78 \ F g v . oo 075 3 Nos. PARTICULAR Pk N sQM. |
“ N _ : . v T o v wall 1_|AREA OF PLOT {MINIMUM AREA TO BE CONSIDERED) 2616.00 |
bl B | v T - = i a_|AS PER OWNERSHIP DOCUMENT | | 2616.00
5 \; 2 b _JAS PER MEASUREMENT SHEET | 2616.00
o STATEMENT §0 - 03 (SRNGS(G), w2 i 210 150 08 = ; ‘
T phoPosED s AREA DETLS OF APARTVENT — - . : { ¢ |AS PECR SITE i -ZE 2616.00
* AREA OF BALCONY "AREA OF DOUBLE HE | : \ 3 2 [DEDUCTIONFOR | ] - |
SULDINGNOS | FLOOR KOS mgh?égpc%ﬁrgﬂgﬁt}%ﬁﬁmsepm BULDNGNGS| FLORHOS | APAFIMENTHO | OARPETRREA | p1yicyp [0 APARTMENT | TERRACE ATTACHED TQ FLAT | g. : , PROPOSED D.P. RESERVATION/ ROAD WIDENING 7 SHIETED .
GA FLOOR 89.52 GR FLOOR 0 W 0.0 0.00 i 51{ Triangle Area i 2 IPLOT BOUNDARY it 0.00
. . ) - i R b [ANY D.P. RESERVATION AREA - ‘
_ 18T FLOOR 1352.33 18T FLOOR 634 7 0.00 0.00 { I AU : 496'?2 ; TOTAL (a+h) GREE!;! o :jg::
: o N ¢ .
&j\ | ’ 2ND FLOOR 1138.31 :.. l A-02 st‘?a i 3 |BALANCE PLOT AREA (1 2) » __ T 261600
) - 3AD FLOOR 113831 2HD FLOOR 72__._3‘ 0 | 0.00 000 . 5 A03 525,12 3. & |AMENTTY SPACE {IF APPLICABLE) | | | 000 |
4TH FLOOR 1138.31 i ! . _ e \ : . A-04 49?-?5 Y a_|REQUIRED- HEE 0.00
TOTAL P+d - 4356.78 3RD FLOOR 723;0 , 0.00 000 m A-05 590,99 4 b |ADJUSTMENT OF 2(B), !F ANY- o - 0.00 -
_. o __ E 206 280 42 4 c_[BALANCE PROPOSED - i 0,00 -
_ . _ ' 5 NETPLOT AREA {34 (C)) T 2616.00 | .
L 3 0, H ‘8 : '
4TH FLOOR e 0.0 0 ‘ Tolal (PLOT) 3268 ;4 6 |RECREATIONAL OPEN SPACE LAY GROUND [ APPLICABLE}
- T07AL P4 23061700 | 0.00 0.00 i a_|REQUIRED 40% OF NET PLOT 987.96
" I 3 o 3 Y b_[PROPOSED 985.14
PARKING AREA STATEMENT AS PER UDCPR WATER REQUREMENT ‘ 1 K 7_INTERNAL ROAD ZEEAPL s 0.00
AREAGE | PROP.NOD. PARKING REQ, FOR EVERY | REQUIRED PARKING REQUIRED | PROFOSED B ! APPLICABLE) ¢ 0.00
STATEMENT | OF TENEMENT  [BYRULE | TOTALREQ, | CAR | SCOOTER] MiNIBUS TANK o L BULT UP AREA WITH REFERENCE TO BASIC F.5.1. AS PER
. - 4 1 [cAPACITY (LIT) | cAPACITY (LIT) , | 9 [RONTROADWIDTH - : 2871.60
' Y — i b : )
‘I':‘%zgvﬁw“ 2 | 4 |1783815QMi00] 38 72 Schod! 3\ 5400000 | S8000.00 ‘o COPING i ' = S 10 f&ﬁ%ﬁl&g;gl ; :
ADMINISTRATIVE " : : y R - ' 1 N : ON PAYMENT OF PREMIUM 0
OF AOM.& PLBLIC <1754 OHWT | FIRE REQUIREMENT 2600000 | 25000.00 W, B | Seamwal b guunl| § ez om0 Nlony, - MAXHIUM PERHISSIBLE PREMIUMFS1 { BASED ONROAD
TOTALY - 7900000 | . . 80000.00 - © o ? : ARIT Lt ? | WIDTH/TOD ZONE, | .
- R ” - 777, ; :
FOREVERY 3 2 | o |36NOSI2=1200] 24 108 02 : 1 . 120000.00 | 135000.00 / ! N , £ b [PROPOSED FS| ON PAYMENT OF PREMIUM.,
SCHOOL | CLASSROOM | ‘- [ . - g
; 60 180 02 UGWT |_FIRE REQUIREMENT : - - ' : / 00 BEMWAL : —1———5 IS is”E;EgA’IOAFr”gG 0;2[(5 @A o
T Bt 2 T (LENGTH) a [IN-SITU AR INST D.P. ROAD f2. R.NO. 2 (AJ]JF ANY -
VISITORS PARKING (6%) 0 00 - TOTAL } < 120000.00 135000.00 Triangulation sca /// N IN-GTTU AREA AGAINST AMENITY SPACEE FRDED OVER 200
TOTAL REQUIRED PARKING 83 180 02 E RQ%E / // _INSIDE_GL. ﬁx\ . e ___,SECT]ON - . *bk OR1.85 X SR, NO 4 (BJAND !OR(C)}, N . T s e B R ~ - —
REQUIRED AREA 788 SQ._M. 360 SQ.M. 168.25 SQM, e e s B g . S 7 - FENAT e AT R A “I" ¢ TTDRAREA : T T | L
1T"" V| TOTALPROPOSEDPARKING .- - == " - 13/0.00SQM. o . — N 777/ ==} AguMASANRY . — 174 TTotAL !N-SITU!_D&L_QAD[NG PROPQ§ﬁD(11_(A)+{B)+(G})m S Y Y
. S T S sy 4, (LENGTH) 1p |AODITIONAL FSI AREA UNDER CRAPTERNO.7- B 140]
) /. - | £ (3662.4080.4n.) 1077.00
7 _ o : | | SECTION OF f ] g ‘I* 13_[TOTAL ENTITLEMENT OF FSI IN THE PROPOSAL -
j;" 2 R Lz C '. l_._] | a_[19+108 + 11D ] OR 12 WHICHEVER IS APPLICABLE - [5X 250 (6540.00 sqmy) 1 3954.60
i § | 1 E
] A _ ) ; . b JEXISTING BUILT UP AREA b 2432.38
RAIN WATER ) . B i ; - -
,‘_HARVESTING 15 prot . COMP OUND WALL T ¢ |BALANCE PROPOSED AREA { 1521.62
) \ g | ¢ . K PLAN ANCILLARY AREA FS1 UFTO 60% OR B0SATTH PAVHENT OF CHARGES. -
P " a © _ ! _ 4 1i1484,62 2 60% = 890.77 SO.M) ' 91297
. ] ! l - | $CHOOL : 23.93 i r @ |TOTAL ENTITLEMENT (1dastaq) : A807.57
0 : 4845 _ P [ - - - - . T MAXIMUM UTILIZATION LIMIT OF F.S.1. (BUI.DING POTENTIAL)
i = i T 14 [PERMISSIBLE ASPER ROAD - 1048000 ;
i ‘ 3| o J WIDTH {{AS PER REGULATION NO, 6.1 OR 6.20R6.30R64AS - i
% : 1 | APPLICABLE) X 16 0R 1.8) S
’ Z [ T —pT—— 1. 15 TOTAL BUILT-UP AREA IN PROPQSAL, ' o %
/ ; (EXCLUDING AREA AT SRNO.17 B) 4858.78
/;’2 L a_[EXISTING BUILT-UP AREA. 2432.98
%ﬁ ﬁ, b |PROPOSED BUILT-UP AREA {AS PER 'P~L!NF ) 2434 59
//7 t . | c _|TOTAL (A+5] -g 435678
7 | SN X F.5.J. CONSUMED (15113)
. ,éﬁ . " 16 1(SHOULD NOT BE MORE THAN SERIAL NG 14 ABOVE ) 0.89
, . | ‘ _ 17 |AREA FOR INCLUSIVE HOUSING, IFANY | 0.00
_' _ _ % . - T a_[REQUIRED (20% OF SRNC.5) i 0.00
%f/fg ] I I Y N b [PROPOSED 0.00
N S g 5 0 - i
: 7 //ﬁff 3 i :
=~ 2 f/’é l )i & g CERTIFICATE: OF AREA
Q ,f’; w SCHOOL i S & CERTIFIED THAT THE PLOT UNDER REFERENCE WAS SURVEYEDBY MEON_______ ANDTHE
§ I % ' FNRG * < DIMENSION OF SIDES, ETC. OF PLOT STATED ON PLAN AﬁEAASMEASURED ON SITE AND THE AREA
i Building Height : 17.40 Mtrs % SO WORKED OUT TALUES WITH THE AREA STATED IN DGCUMENT OF OWNERSHIP/T.P.SCHEME
_ ’ : RECORD I{AND RECORD DEPT. /CITY SURVEYED RELORDS
- No of Floors T P + 4 o
£ - } i SIGNAFARCHIECT | | N
dy s it i itk S L EGEND R T e A M A S
e 4 ) » _ — L ] _ PLOT BOUNDARY SHOWN BLACK  § s e )
- .“ " H - =i T T e e R A R e et e —— |~ DR ORGSED WORK SHOWN RED 7T T T i e e i A
o | A DRAINAGELINE SHOWN RED DOTTED B e
N E L WATERLINE SHOWN BLACK DOTTE{) ettt | wome—
: N EXISTING TO BE RETAINED HA'I’CHED . L — {euo e |
‘ DEMOLISHION SHOWN HATCHED YELLOW ) 3 S
i S Y D 4 OWNER'S NAME: L 4 L JOWNERSSIGN: f . [
1 B R . PRATIBHA MAHILA PRATISHTHAN THROUGH S I I B
| JAY q S e 7 '
ob Mrs. JAYASHREE V JAGTAP& _ oy Jest
ke _f : : S o Mrs MADHAVE UDAYSINGH SHITOLE &
P — - ; 48.75 i B ' OTHER THROUGH P.AH. Mr. VIJAY GANPAT JAGTAP & : ;
& Faly Arom | | k Mr. SHANKAR PANDURANG JAGTAP | ._ % ﬁ ;
- = COVERAGE DETAILS ‘ = ; et s
3 - C 1102.04 : - PROJECT: . |
> : l e ; - | RERM.COVERAGE | PERM.COVERAGE | PROPOSED | EXCESS COVERAGE SURVEY NO: 7201153, 72116, T3P AT !
1 1 : 1 500 9% | WITHPREMIUM | COVERAGE JN PREMIUM ) {(P). 261 .
R == o ! 10371 1 " 110204 0.00 CTSNO: 2773(P), 2774(P) 2775(P), 2424(P), 2613(F) PLOTNO:
vl e ﬁ o : » DESCRIPTION : REGULAR TRAGK, ViLLAGE- SANGV
s s vansap vy - 2594F) 1 @ | o ARCHITECT: -. ARCHITECTS SIGN;
?) g! z SUHAS ANKUSH UNDRE ‘ 4 . .
B _zéJ 2| b . |
- 1 . 42k - - |
U PR S : : 2 ! : - i
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b : NIESL — S _ : : " This is a system generated drawing as per the soft copy submitted by me-Architectr License Engineer
Ll 1 - |
i : S L




A (ANASS ™) ra .
AMNer Iyom L Tota! 10 lr"‘n/-'mw‘_\/

: [ &
737

1) Aundh Bridge Near D mart Both side Dhole Patil Road

e Mini PDB Location , and 1KVA JB

e 3 existing Fix Box Camera at site

e Camera is covering the required are which is requested by Environment Department

; ear D Mart ‘uFE
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/2)/ Pimple Nilakh Smashan Bhumi o
® ﬁlew JB Installation OF 1KVA with Foundation
' Power available at site within 30 MTR \

° l\ stand pole can be suitable to be cover Triangle ng,df
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3) ,Pimple Nilakh CNG Petrol Pump & 4) Pimple Nilakh CNG Pump RMC Plant
e | New JB Installation OF 1KVA with Foundation

”4 Power available at site within 30 MTR
o le and 3 Cameras are planned




740




741

5) Pimple Nilakh STP Dr Babasaheb Ambedkar Bridge

¢ Mini PDB Location
C New JB Installation OF 1KVA with Foundation
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6) Chondhe Lawns, Irrigation Dam

¢ New JB Installation OF 1KVA with Foundation
e Power available at site within 30 MTR

e 1PTZ,2 Fix Box Planned for these Location
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7) Nandanvan Society
e Existing Cameras Available at location
e 1 camera focusing need to be changed
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8) Wakad Kaspate Chowk
o Existing setup L&T need to installed Traffic Pole
e 1 PTZ Camera Can be added at location
e New bridge approach traffic pole not there
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9) Next to Mankar Chowk

¢ New JB Installation OF 1KVA with Foundation
e Power available at site within 30 MTR

e 1 Camera Planned at Location with New Pole

“Wakad

Pimpri-Chinchwad
Mabdrashua

fiark: next to mankar chiwik
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10) Wakad Pumping station & 11) Wakad Smashan Bhumi
e Existing Setup Available
e 2 Fix box Planned at Location

iarpshitng,

_‘micmn hwact
I IMaho!

1 191 batly sides
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